has already been released to all States. The Government of Arunachal Pradesh has reported that
the DRDA employees are not being paid salaries and wages for the last eight to ten months due
to paucity of funds.

(c) and (d) DRDA being the society of the State Government, the salary structure of its
employees is decided by the States. The decision regarding implementation of the Sixth Pay
Commission’s recommendations in respect of DRDA employees rests with the State
Government. Under the DRD A Administration Scheme, administrative cost ceiling is fixed by the
Central Government, of which 75% (QO‘% in case of North Eastern States and 100% in case of
Union Territories) is shared by the Government of India and 25% in case of non-North Eastern
States (10‘% in case of North Eastern States) is shared by the States. Any increase over and

above this ceiling should be met entirely by the State Governments.

(e) There is no delay on the part of the Ministry in release of funds to the DRDAs. The
Ministry releases the 1st instalment (which is 50% of the budgeted allocation) at the beginning
of the financial year to eligible DRDAs and releases funds for the 2nd instalment on receipt of
proposals from the concerned States/DRDAs as per the financial norms. Efforts are being made
to get higher allocation under the Scheme from the Planning Commission to meet the salary
requirement of DRD A staff as per the requirements indicated by the State Governments.

Agreement Between Maharashtra and World Bank

*378. SHRI GOVINDRAO WAMANRAQ ADIK :
SHRI SANJAY RAUT:

Will the Minister of FINANCE be pleased to state:

(a) whether agreement has been entered into between the World Bank and the State
Government of Maharashtra for the various developmental projects during the last three year;
and

(b) it so, the complete details of this agreement ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) and (b) No loan
agreement for any new developmental project has been entered into between World Bank and
State Government of Maharashtra during the last three years (on or after Ist April 2006).

Issue of Counterfeit Currency by Banks

*¥370,SHRI AVTAR SINGH KARIMPURI: Wil the Minister of FINANCE be pleased to
state:

(a) the total number of counterfeit currency notes seized in the country during the last

three years, State-wise, district-wise and year-wise;

(b) the total number of complaints registered for seizure of counterfeit currency notes by
the banks along with the number of such banks;

tOriginal notice of the question was received in Hindi.
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